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GUJARAT ACT NO. Il OF 1962

[

(First published, after }zamng recewed the assent of the Governor in the
“Gujarat Governmend Gazette” on the Tth F ebruary 1962)

_An Aot to amend the Bombay Corneal Grafting Act, 1957
It is hereby enacted in the Twclfth Year of the Republic of India as

foll A e PR Coee e L
TR 5o TN

_ Bhort title, 1.  This Act may be called the Bombay Corneal Grafting (Gujarat Amend-
' ment)} Act, 1961, ,

[ A T .
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Amendment 2, In seetion 2 ()f the Bombay Corneal Graftmg ‘Act, 1957 (hereinafter re- Bom.
°§ “"]‘é‘;’“ % ferred to as “the prmctpal Act” ), alt.er clause (0), the following clause shall XXX

9 . e e PR

XXXII of be inserted, namely of
1967, 1987

« (bb) B preacrlbed ” meang preseribed by rules made under this Act ;’

Tnsertion of 3 e 'ﬁfter Scbtion 2 of the prmclpal Act, the following section shall be inserted
section 24

in Bombay Dnamely :—

XXXIIT of

1957, . :

Power to “2A.—The State Government mdy prescribe the procedure.according to
presoribe which and the conditions subject to which a hospital or a medical or teaching
procedure and

conditions for  institution for therapeutic purposes shall be approved under clause («) of section
approval of 2 as an approved institution for the purposes of this Act. It may also prescribe
ingtitutions.  the circumstances in which an approval accorded meay be withdrawn.”,

Insertion of 4,  After section 6 of the principal Act, the following section shall be inserted,

seotion  BA oo

in Bom. , T y: .

XXXTI of sndiasn i

1957,

Power to «* 6# ,(1} The State Government may, bv notification in the Official Gazettr’

meko rules.. Make Iit Tes for carrying out the purposes of this Act.

(2) In' Particular ard withous prejudice to the gencrality of the foregoing
power, such rules may be made to provide for all matters expressly allowed by
this- '-Ad{ to he prescnbe(l by rules, :

(3)f= The power to mak'e rules conferred by this section is subject to the condi-
tion of the rules being made after previous publicat.ion

_ (4) Al rules made under this sectlon shall be laid for not; less than thirty d_ays
1t /befere the Btate Legislature as soon as possible after they are made, and shall
be siibjeét to such modifications' as the Legislature may make during the session

in whlch t.hey are 80 laid, or the session immediately followmg

i) Ajly‘ modlﬁcatlons 86 made by the State Legslature shall e published
in the Official Gazeite and shall thereupon take effect.”
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